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14.50 hrs.

PRODUCE CESS (AMENDMENT:
BILL

The Deputy Minister in the Mins-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): Sir, [ be to
move®:

“That the Bill to ameng the
Produce Cess Act, 1966, be taken
into consideration.”

The existing Produce Cess Act, 1986
provides for the jmposition of r2:5 on
the five agricultural produces fopr the
impovement and development of the
methods of cultivation, marketing and
research of such producers: They are
Cotton, Oils Copra, Lac and Refuse
lac,

The Produce Cess (Amendment;
Bill now provides for the levy of a
cess in the nature of a duty of cus-
toms in respect of cashew kernels
which is to be added to the First Sche.
dule to the Produce Cess Act, 1980, At
present cess js being levied on the ex-
port of cashew kerne's under the ne-
ricultural Produce Cess Act, 1940 along
with other commodities listed in the
Schedule attached to the Act gt halt
per cent ad valorem. The renlisation
under this Act is of the order of Re.
13.60 lakhs on an average during
1963-84 ang 1964-65. Under the Act of
1940 it is not possible to levey cess at
enhanced rate on z single commedily
as it provides for uyniform levy on all
commodities covered by it. With the
levy of cess at enhanced rate, eashew
kernels will be simultaneously exclud-
ed from the Agricultural Produce Cess
Act. 1940, through a Government
notification, The enhanced cess will be
at one per cent of the tariff values as
against ha'f per cent ad valorem on
cashew kernels (customs being levied
under the A.P.C. Act. 1940). Tn addi-
tion, imposing of cess at enhanced rate
on cashew kernel the amendment Bill
also provides for certain verbal am-
endments in sections 2, 3, 11 and 20 cf

*Moved with the regmmendarion o the President,
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Produce
Cess (Amdt.) Bill
the Produce Cess Act, 1966 with a view
to empowering the levy of cess pro-
vided for in the Act on produce ex-
ported by Air or Inland water also.

5998

The pecessity for the amendment
with a view Lo empowering the Gov-
ernment tg levy cess on cashew at an
enhanced rate has arisen on account
of the need for earmarking Jlarger
funds for reseach and development of
this important export earnine pro-
duce, India supplies about 80 per cent
of the Wor'd demand of cashew ker-
nels and holds a virtual monopoly in
cashew trade through which she earns
foreign exchange worth Rs. 28 crores
per annum. A lager share of the
amount accrues jn the shape of ol-
lars. Cashew industry in India. s,
however, dependent to the extent of
2/3 of its requirement of raw-nuts, by
the imports from East African coun-
tries. It is not desirable to continue
to depend on imports from these coun-
tries. Therefore, the need for increas-
ing the indigenous production of
cashew nut has assumed greater im-
portance, The efforts sg fair under-
taken in the field of research as well
as development have been jnadequate.
With the Additional funds availab'e
from cess at enhanced rate, steps
would be taken to maximise efforts
for development. In the flelg of deve-
looment, special efforts will be direct-
ed towards intensifled cultivation, im-
provement of collection methods, mar-
keting and processing of cashew nuts.
During the Fourth Five Year Plan,
development programme won'd  in-
clude:

(1) application of jmproved prac-
tices,

(2} introduction of Pilot Projects
for producing air-layers &t
selected centres through
which cashew can be success-
fully propagated vegetatively.

It is also proposed to grant long-
term loans to the growers. Marketing
facilities will be improved to ensure
maximum return to growers through
cooperative Organisation which would



5999 Produce

collect nuts for supply to the proces-
sing factories,

Simultancously research programme
on cashew under the ICAR is to be
intensified. The programme includes
selting up a research Institute for
cashew nut along with spices in Kerala
and a comprehengive All Incis Cour-
dinated Research Project on Cushew-
nut and spices.

The effect of the increased cvess on
the exports of cashew kernels is neg-
ligible as the additional rate will
mean at the present tariff value of Rs.
554 for one quintal of cashew kernel
effective from Ist July, 1966, an addi-
tion of Rs. 2.75 per quintal only,

The cess collected will be kept suit-
ably funded and separaie account for
receipts and expenditure therefrom
will be maintained. The recurring ex-
penditure on research ang develop-
ment is estimated to be of the order
of Rs. 30 'akhs per annum. In addi-
tion. & non-recurring expenditure of
Rs. 20 lakhs, spread over 4 years, js
estimaled on account of the research
institute to be set up under the ICAR
for cashew nut along with spices. De-
tails of the Centrally Sponsored
Schemes on selected aspects of Cash-
ewnut Development on the besis of
the recommendations of the Cashew=
nut Development Council are being
worked out. In addition T may say that
our preduction of cashew nut 15 about
1.35 lakh tons and we plan to increase
thiz by the end of the Fourth plan by
2} times to 3.28 lakh tons. The area
under production is 13.3 lakh ang we
wou'd be increasing it by about 4.5
lakhs making a total of 17.8 lakh
acres. The area increase will hardly
be 30 or 35 per cent and so the main
increase will he in terms of per acre
vield and that will be about 250 per
cent. The Third Plan provided only 2

crores and in the Fourth Plan, we
intend to provide 11 crores far this
purpose. The cess that wi'l be col-
lecteq though the imposition of 11
per cent will be mostly for research
and development programmes for

which 1 have already stated aheut 30
lakhs will he tegnired and Rs 'm‘
Inkhs in the form of non-recurring ex-
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penditure. We estimate that yield from
the cess will be hardly about 2728
‘akhs per year and so we will have to
gel some amount from the Consoli-
dated Fund of India. We may be near
self-sufficiency ang not self-sufficient.
We gare taking authority to go up to
1} per cent in case we decide later
to go upto 14 per cent imposition
angd if we decide so, jt will be done by
a notification which will be laid on
the Table of the House. Sir. I com-
mend this Bill for the coniideration

of the House.

Mr. Deputy-Speaker: Motion moved:
“That the Bill {o amend the

Produce Cess Act, 1966, be taken
into consideration.”

There is one amendment.

Shri Vishwa Nath Pandey (Salem-
pur): Sir, T move:

“That the Bill be circulated for
the purpose of eliciting opinion
therecon by the 1st December, 1966."
Mr. Deputy-Speaker: The Pull and

the amendment are before the House.
One hour is the time allotted. Five
minutes for each Member,

Shri Ranga: (Chittoor) Sir. I am
opposed to this Bill My hon. friend
who preceded me said that this was
not the only imposition or the final
incidence and this is likely to be in-
creased further, if and when they
find it necessary, by a notification. If
they had abolish:d land revenue and
if they had freed the kisans from all
the other burdens emanating. from
the Centre =5 well as the State Gov-
ernments, there would have been
some Notification in expecting the
kisans to provide finance to the re-
search and development work in
order to further productivity of their
own crops includiag cashew nut when
the Government is imposing il kinds
of taxes and central excises and land
revenue and enpancing the surchar-
ges and so on as also the betterivent
levies, there in nc justification at all
for this kind of & cess.

Thirdly, they want only 30 lakhs.
Here is this grand Government, spen-
ding 4.000 crores every year, 2,000

6000
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|Shri Ranga]

crores on go-callca development pro-
jects, capital projects and 2,000 croroes
on revenue account and they are not
able to find Rs. 30 lakhs! Is it not a
matter of shame for any Government
to come forward with a proposal like
that?

They say they are extremely an-
Xious to encourage exporis. Here is a
fine export-earning industry which
brings Rs. 18 crores every year; they
hope to get much more also. Is it not
reasonable to expect this Government
not only to spend Rs. 30 lakhs a year,
but even Rs, 1 crore for further deve-
lopment and research on this crop, so
that it may be possible for growers
to grow more and for Government to
earn more foreign foreign exchange?
In other crops, where it is difficult to
export because of lack of demand or
international competition, they give
all kinds of incentives, Sugar has he-
come a scandal. They subsidise the
factory owners to avoid losses and at
the same time they sell our sugar at
a much lower price abroad. But when
it comes to cashew nut, why should
they adopl such a policy like this?

‘The Deputy Minister said this would
be funded separately and the money
would be utilised only for the deve-
lopment of this crop. Such promises
have been made earlier when various
agricultural crop, cess Bills were
brought before this House as well as
before the Central Legislative Assem=-

bly., But what happened? The rep-
resenlatives of sugarcane growers
have been bewailing from time to

time how the UP and Bihar Govern=-
ments have used the sugar cess pro-
ceeds for general purposes. So where
is the guarantee that the same thing
would not be done in this case also?
Is this promise worth anything? Tt is
not even as good as the paper on
which it would be reported here, be-
cause they would be at the money of
the local Government and this Gov-
ernment alsa. They have been un-
conscionable all the time and by a
fiat of their own Government from

NOVEMBER 29, 1968

Cess (Amdt.) Bill 600,

the Secretariat they can turn it over
to the general revenues and misuse
them.

My hon, friend wants us Lo belicve
that the incidence is not going to be
much. Ip actual practice three times
what they collect will be heaped upon
the price of this commodity by the
time it reaches the market. It is not
so easy for those who are interested
in the production of cashew, its manu-
facture ang sale to keep separate uec-
counts for half per cent or 1 per cent.
They will take advantage of it just
as the rctail traders have been {aking
advantage of the changes in weights
and measures.  So, it should not be
thought that the incidence would be
negligible.

I would like to know whether Gov-
ernment propose to place on the Table
not only the reporis on the activities
but the results of those activities of
the ICAR in regard to all these com-
modity cesses that they have been
collecting, what use they have been
making of it....

Shri Shyam Dhar Misra- We have
been laying it on the Table.

Shri Ranga: I know some report is
being placed he-: but from time to
time an estimate has to be made of
the advaniages that have accrued to
the crops concerned and the advan-
tage accrued in monetary terms. It is
no good saying we have started this
research station here or a test work
there, We have to estimate the re-
sults angd take account of them. Till
now no such thing has been made.
That is why this morning when a
question was put to the very same
Minister gbout the results of the In-
ternational Rice Commission which
met here, he said, they all met here
for international discussions; they
were not interested in any one crop
raised here. When we are raising
the Taiwan variety of crop here, was
it not the duty of the Commission to
have given some thought about it—
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what is the result of the trans plan-
tation of that variety into this coun-
try? Similar discussions will have to
be held ang thc results of those dis-
cussions as well as the results of the
reserches will have to be made avai-
lable to this House from time to time.

Vor all these and many other rea-
sons, I am opposed to this Bill and I
sincerely hope that Government would
give a second thought to this matter,
if not now, as soon as possible.

st farmg g : gaTenw wEE,
TG A AP A A I T
gwrgr fagrw wega fear &, o1 aw
& @dg § AN au A% gega frar d =
fadsqt g ssE AT F FWgT O
g #fFa 3ok ddw § & 9190 & Aveqw
¥ &Y AT AT FAT SGATE

Ter Tt § g #4 ¥ I ¥ o
FrmE F NG F AT AT Q@] 1 AT
afrg @, S W A, TR W
& wea< IaTiad Ay g ar aw & varrfaa
§ =< fa2wi #Y ardr ) we fadsh
gar A g AT A, JfET § Awwar
g fF 3w @ gy Aandit @ S
FTFMAT A IF FT 43T 9qra1 fawrw
adl &Y oear g | wAT F4Y qgEw A
Tt ar aiw §fa senfa aerd
9T ITHFT FA & A wT 3@ § ol
FAAFAMGE T HIG A,
faw & ar¥ % sFF vy amar §
¢ 1g7 Fiferwr 71 & 5 gawr e
g 1 garnT b # oswifow gan

¢ I Far® & oW i goet fod @

R &1 & s =gan § F feaen
IF FT I|TEA 4 AWM, FAw wqd
&1 IQAT qF T W IAE R
a1 &V Y ZAT | IT AT A qg vy
faar Fow e & wwr ¥ fad g g
2 qewat § s ot 37wt Ay o sEm
g & wrAR wELd feqT v § gaee
weaft aira famT w3
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IR QX 7% Pt ¥ o at ag fear
& fe ag &a1 wpmeam & smar @
ga T ag faar & f ot Ioqres agm)
w7 gurd 9w Tdfs T o @w.
T ¥ U FY § 77 § auwwan § e
T TATEN ¥ AR 4F Favg g adF
Fer e & oWl afg ¥ faR
T # g fraife fear o awar &
#ifs ag fadefomar o s & foy
&\ a7 Wy A wagenw fearar Wy
I 17 w7 fr o qegel o7 oot ¥
faria fFar S 33 ®Y swEEA
fagrm | ¥ qgr ot gm 9w w1 I
frawm 7 §{fe ST 4y W
wvar T 1 SYerEd ® qawa
grm & fir wre 3w &Y wfew w7
wIg §TH & e, 9 A &
far ga & wav far am &
agraar 2, gzrad, 7 fF A F I
qIT ITFT JME | CUE O ¥ A4y
& faw & wiwr vaw gy A

Al w9 A FIEr ® A
M IQW § T F wewa F4F 90
sfirg w9 1 frafd smo @ &
qg oft g W ara & T awa
T T gam AT G I 3w
wug wrq A &w & fad faddt qzr
#, fa #r war &, wfas w7 F7
gFit 1 & qawar § 5 ag ¥w T am
w1 w9 gft 3@ = fraifa@ s@
w19 ¥ AT FY wewgT J ¥ e
weEE ¥ F) geafad ¥ ¥ A3,
anwa &7 & fad W A 99 adia
WA 2 g V¥ FIT F a
wf g a4 w9 a7 Ulrad atmrw
ag ¥ad i s &7 fafc &1 Igm
gy aga oIV TG FT WT AAFC
gar



6005 Produce NOVEMBER 20, 1966 Cess (Amdt.) Bill 600,
[sit favsma qwaz)

will die out, because this industry

OF & T W A § WL Y8 there is based on the South Indian

g faare &) @ 2 #3 o
"ataT WY fran & & o @9g & SFAa
awg far snd amifs w30 @1 A g e
Hamagaa g

Shri N. Sreekantan Nair (Quilon):
Mr. Deputy-Speaker, Sir, we say in
English: “It is a day after the fair”,
but in this particular case it is “fifteen
years after the fair”. Some attempts,
mot attempts like this but honest at-
tempts, ought to have been made 15
years ago to produce inside this coun-
try sufficicnt cashew trees, to increase
cashew cultivation on a subsidised
basis, so that we may have internal
production of cashew-nuts to meet all
our requirements, but the present
esituation is such that the industry is
in the doldrums.

Sir, about 18 cashew-nut factories
bolonging to Thangal Kunj Mudaliar
have been closed down now for about
14 monthe and agitation is going on,
Regarding other cashew-nut factories
the employers have taken a decision
to close down the factories if this
enactment is forced on them. That is
part of the many ills that confront us.
The employers did really make a very
huge profit during the devaluation
period. The Government did nothing
to take a big chunk out of it, take a
big chunk out of the legal or illegal
gains that they made after devalua-
tion. If they had taken any such
step, T would have welcomed it.

What is the position of the industry
today? The industry is being run in
Bouth-East Africa under Italian help
on a mechanised basis. This is the
‘firrt time in the history of this in-
dustry in any part of the world that
it is being done or attempted to be
doe on a mechanised basis. If that
is the thing, the industry in Kerala
an | South Indis, especially in Kerala,

workers alone who have the compe-
tence to use their hands to do a type
of work which the Africans find it im-
possible to do. Till now the East Afri-
can countries could not d:velop this
industry because their rough hands
cannot handle the nuts and refine
them to that extent. But now with
Italian help they are finding a process
by which at least split kernels could
be taken and produced on a very large
basis,

Therefore, when this industry is in
the doldrums, when the entire indus-
try is facing threat of extcrmination,
when Rs. 28 crores which you are
gettins as foreign exchange is threa-
tened to be lost, when the fate of that
is hanging in the balance, our Govern-
ment comes, as it always does, with @
certainly irrational and misplaced
Bill to impose a cess. Already the
boat is sinking. They want to add
some more load to it so that it may
sink immediately. This is the mos
foolish attempt which has ever been
made by this Parliament, by thu
Government, by  the party—the
Congress Party— after 15 years.

They are having planned produce-
tion ‘n India, making this country
indebted to America and other coun-
tries to the tune of Rs. 8000 ecrores,
but yet we have to go with begging
bowls to America just for our daily
needs of foodgrains. Same is the case
in the matter of cotton.

15.14 hrs,
i SHRIMATI RENUKA RaY in the Chairl

We have had 15 years of planned
development in this country. What 18
the position of textile industry? We go
abegging once again. Same is going
to be the case with cashew industry.
When once it goes out, we can never
retrieve it. The position with regard
to other industries in Kerala has also
bee the same. The Union Govern-
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ment had been criminal in allowing
the mincral industries in Kerala die
six years ago, in gllowing the coir in-
dustry to suffer a gradual death in
the last fifteen years. Now the last
industry which remains in Kerala is
the cashew industry. It is feeding
about 80,000 gamilies. This industry
which pays very little gives work to
thousands of middle class and lower
class people. It provides work for
those in the lowest rung of the ludder.
Even women folk in these families
earn a living to supplemunt the family
income and make both ends meet in
the barest possible manner. That in-
dustry is now being allowed to die
out. The foreign exchange we get on
that is being threateneqg to be lost. On
the top of all this the Ministry now
wants to take away, ut the last mo-
ment, from the dying body of the pa-
tient, the last drop of blood so that
they can indulge in nepotism, in job-
bery etc. They can have a branch
here, They can provide for some of
their minions. They can give them
some promotions before this industry
dies out. They can give promotions
to some minions of the Minister and
his colleagues. This attitude is in-
human, to say the least, and this will
be resisted by both the industrialists
and the workers. The people of
Kerala will resist it, where 99 per
cent of the industry exists. We will
fight it in such a manner that your
Rs, 2B crores of foreign exchange will
be in danger if yoll proceed in this
way,

That is all, Madam, that I have to
say,

Some hon, Members rose—
Mr. Chalrman: Shri Mahida.

Shri N. Sreekantan Nair: Madam,
we the people of Kerala are very
much interested in this because this is
a question of life and death for us.

Bhri Narendra Singh Mahida
(Anand): Madam Chairman, perhaps
my previous speaker did not under-
stand the purpose of the Government
i bringing forwarg this Bill. T wel-
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come the Produce Cess (Amendment)
Bill. Our country supplies 80 per
cent of the world demand of cashew
Kernels and we earn the much-need-
ed foreign exchange. It is to earn fore-
ign exchange that we are trying to
improve our present method in this
industry. It is necessary, thercfore,
that we expand this foreign exchange
earning industry. But at present the
cashew industry is dependent on im-
ported raw nuls from East African
countries, Only onec-third of the de-
mand is met within the country. We
must increase our capacity to grow
more raw nuts, It is to assist this
need that it is proposed to undertake
intensive research and development
programmes, so that we can encourage
indigenous raw nuts and reduce our
dependence upon supplies from East
African countries.

This Bill seeks to include cashew
Kernels under the First Schedule to
the Produce Cess Act, 1868, for pur-
poses of levy of a cess in the nature
of a duty of customs on cashew ker-,
nels exported from our country.
Cashew nuts have become very popu-
lar in America. Thcre is also the pro-
paganda work, the fact that it is a
nourishing food etc. All these things
make us earn. Probably my hon.
friends from Andhra may be knowing
that they are making wine also from
Cashew,

Shri Mohammed Koya (Kozhikode):
Wine is made from cashcw apples and
not cashew nuts.

Shrl Narendra Singh Mahida: By
this way we shall raise necessary
finances needed, on a continued basis,
for promoting agricultural and techno-
logical research as well g8 improve-
ment and development of methods of
cultivation, manufacturing and mar-
keting of cashew.

The cess imposed by this Act wil
be levied on the tarif value of the
produce determined uynder section 14
(2) of the Customs Act 1862. Further,
the Bill seeks to make ¢ riain verbal
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[Shri Narendra Singh Mahida)

amendments in sections 2,3, 11 and 20
of the Produce Cess Act, 19668 with
a view to empowering the levy of cess
on produce exported by air or inland
water,

The collections through the exist-
ing collecting agencies are to be cre-
dited to the Consolidated Fund of
India. My hon. friend, Shri Ranga
objected to that. All revenues have ta
€0 to the Consolidated Fund and from
that we derive the source of our im-
provement. It is proposed to give
grants-in-aid, after due appropriation,
to the Indian Council of Agricultural
Research in pursuance of the provi-
sions of Section 5 of the Produce Cess
Act, 1988, to conduct research, and the
Department of  Agriculture will
finance specific development projects
relating to cashew, The development
=chemes will be executed by the Dwe-
partment of Agriculture through their
organisation “Regiona] Office, Cashew-
nu: Development” constituted with
offeet from 1st April 1966. A suitable
budget provision has been included in
thre ad hoc provision of R, 10 lakhs
provided in the budgei estimate for
1966-67.

Al the present level of production
and export, the revenue from the cess
is estimated to be Rs, 27 lakhs per
annum, whilp the recurring expendi-
ture on the measurcs of developmoent
and research on cashew is estimated
to be about Rs. 30 lakhs per annum,
In addition, non recurring expendi-
ture is estimated to be Rs. 20 lakhs.
After gpending all these amounts, we
shall be able to increase our present
one-third production of raw  nuts.
Also, in future we shall suspend our
imports from East African countries
and earn more foreign exchange than
what we are e arning at present, I,
therefore, support the Bill.

Shri Mohammed Koya: Mr. Chair-
man, I think this is the last straw on
the camel's back The cashew-nut in-
dustry is an industry which is already
dying. A major part of the industry
has already closed down and most of
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the factories in Quilon are not work-
ing now. In such a situation the Cen-
tral Government has now contributed
its share of destruction by this Bill.
The only welcome feature of this Bill
is that it gives an opportunity to this
House to think about an industry
which brings a lot of foreign exchange
to this country.

Is it worth the trouble for earning
Rs. 30 lakhs to have all this parapher-
nalia of a cess? After all we are
earning foreign exchange to the tune
of Rs. 24 crores from this commodity?
Could the Government not find Rs. 30
lakhs for financing research on this
commodity out of those earnings?

If they cannot spend even Rs, 30
lakhs out of their foreign exchange
carnings, 1 would say that the hon
Minister is killing the goose that lays
golden ages. I hope they will be wise
at least after the incident

Then, the wording of the Bill has
not shown any wisdom. For instance,
it is mentioned in the Bill that we
cannot depend on Eest African coun-
tries. This will make the East African
countrios find markets elsewhere even
before our production has reached
such a level when we can be self-
sufficient, which will take several
yeurs. Even before that, those coun-
tries which are exporting their cashew
to India will find some other markets.
If this line was left out from the Bill,
nothing would have happened. Yet,
it was mentioned. This will be taken
as a warning by the East African
countries that their market in India
is going to be closed and that they
will have to find markets elsewhere.
So, even before we are ready with our
own production they will find markets
clsewhere ang our factories will have
idle capacity. Even now, I do not
know why the East African countries
are not able to take the kernel out of
the cashew seed. Once they know the
trick, once they start doing it them-
selves, that will be the Doomsday, as
far as Kerala is concerned.
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It must be remembered that once
the farmers find that the production
of cashew is not profitable, they will
switch on to some other commodity.
After all, they are interested in get-
ting a better return than the country
earning some foreign exchange. In
areas where cashew is grown, rubber
can be grown more profitably; so also
tapioca. Therefore, unless some im-
petus and encouragement is given to
the farmer, either by way of better
price or some incentives, he will swi-
tch on to some other commodity and
whatever little he is now producing
will be lost. Yet, instead of giving
some help or encouragement to the
farmer, Government is trying to ex-
tract something more from him. What
they ought to have done was to form
a Cashew Board to develop the indus-
try, meeling the expenses of the Board
from the Government.

Then, thousands of cashew apples
are now lost because they cannot be
consumed by the people. They should
develop an industry for canning or
tinning of cashew apple.

I hope the Government have now
understood the seriousness and magni-
tude of the problem and the impracti-
cability and inadvisability of imposing
this cess. So, I hope the Minister will
be bold enough to withdraw this Bill.

o fegres ey (7rye) © T
fadaw w1 o §3 2@ @) qEHT wead
gwi fs 27 wiw & (Wo ag ow fagay
w i & & e ¥ fag Wk w
A & 71 97 {5 gdqn @ oww
39 & @1q a1 93 2 & 27 M@ 41
THIT Wuw feurdiiz ¥ favwel & @v
F I75 FU I97 AT 9t ¥gGifE og
el @ 6 way &1 3w o o e
1 g€ §1F faad) & ma 48 §1 @
¥ g agd Iy

forsdt & @17 ¥ & 0al wier o
& fearm wigan g (% govu &Y ww
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Wit M aggA dfea @ feary
3 o= foad wifea & aa &) fip 7w
WY FTF gt A fa3er e i vad @y ?
wqeT w0 AT AW At Ay vw 2P
g WY mr gy § AfwEw &1 g feaw
fearétz & w1€ 7@y A7 ar A d2r 2t
fwar foma) €ox saiar g1 B wiw
¥ afswsr a4z &1 Afaws 9F, AfEew
TF w1 aw A fmar g7 @0 qE
fazelt wiaar w7 &1 4@ fw g im &
wrgfesen w7 [iad £37 38 6 §T
g Tt md § 2 ew maw A £
vt aw A afelfFie fear 738 @ Wi
Td| % wa A1 G W) (220w e
w23t & At Faomarmga g e ead
fewd femidiiz & & &5 £ af 451 87
i &1 T e wiwes & 54
gh) & wpr fw fagd foed g ?
ag mya (nar 8 & A3aT 430, 5185,
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[ Ferzrerr fie]

s18 AT 74, & frwrar ) few @
¥ JT AT ArT K0 AT FAT T
% o1 FF 141 Tz aq7 A frad
EEERTHICIRE (AR L AN
ar fead wifere 7 397 w3r7 famr
w7 gw adt g ¥ Far w¥ S ard
g3 Jr AT w1E0 7 A1 & Fr A FwT
gurit fomidz w1 w&w@ Ir #47 7§
A ? A1 gAn A g & fw gt
¥ ¥ wETA AT @A F fpma Ham
g

T &Y 57 A9 F A AT FG A2
¥ fag wam F7 3F a1 T3 TAAA FY
ar &) ACRT TR W 2 S ot @
s wafagiz o Wi glear #)
& ag av 99 q9% ¥ qAr A@W Agi
g3 A AT A qfees g
qUT AT EFW FARE FCO AEY
ot frfts w7 & (g a7 34T 577 &
fag ITRT AT | AT M9 AT IERT
@ 2X 3 AT oy ¥ 98 wo
XA & 717 {50 TT57 frFaar qfee
P AT TF (A ¥A Ad § wa ¥
wienm & am qu q7 & Afew
g9 w§ T AE w¥ F
Wit Tt AT WrOWaEEr ¥
ad 1 &1 ar & gu Prdaw v g
Frot § | EF FT AT ) QF A
¥Y &Y IAT II0AT FAF gW 99 @Y
¥ ¥ ol q Wl FTeHTH A w991 g
ST AFT Y W1 TAL TZ AV G947 & TIRY
T TN, TACA BE H 7 TAT AT WIST
L]

<t o g (TEE0) 0 AWEET
wAvzar, gz {1 {2 wET & gvAy wr
¢ 3I%T 494 A FI9 QF FIUH! TIET KT
wigTT #7 fral & =47 famr ) =0
fraaia 137 & ATAT NI CE F@
g w1 fr & g0 fawr v 7nda 7@ §
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W AT B WY IFIA FAT A2 79 (a0
# wgr 1 AT Y qEE avs F A A
A& I & A frardn § 5709,
At IvgaEH F F07 fa AmA ¥ A
%, 39T 97 #A=4 fa<g faar 21wl
qFY gH qleA @ WA wEed {
Faenmar 5 g F am av gmy aw &
Fa7 ZYaT 2 W7 B oFE & 712 ¥,
ST UETEA &1 qF OA Simd qew
¥ 91 2, famar # oai7 wag #
aZ¥ wrat &, A, AaT, FegnE T AigT
¥ Y, T TF AT A T I AR (HT
wga & fr iz 3 oy 7o g @Y
TR &1 STAAT S A Ry frmt oov
=gy WA =nfzd WYz g@ avg a7 daw
AT FT AW HT TS G AT UG
dar f& &% wrAdrT wzeqt & w0 0%
R o7 {7 Fmar, gafay 99 war
fs T &1 A6 o0, afeT qav
I F aEET T F q9d, gASAH
g {2 #d A 7 gE A ¥ A
a4 gy i1 &, afew §3 fawrn g
$3 wrafrat & far TR =17 #7
T 2 ¥ 91T &Y uEEEw &1 0F
@HY AF TF AT & AHA TRAT AR
& fr w1 v 3% faar T Y A
qHAT | TEY WIWT AT A LA F Ay
frart 1 g8 Tav fear aman, w1 awoig
g Jdl A I9Y wwer adie AEw
AHAT 4T 1 flo TFo 480 FTHE HTAX
q, ®T¢ AW A W =1 g &,
faam soar sesr & ¥ @4 fE,
ar afy fear€ 9v a9 2% ar aw Y
qg FWT 7 gAY

¥ 74Y wgremw ¥ q@ @@ =g
g 5 17 95w oz AT, ofe afz
& ary Oifsl | g7 %8 & fav (g@iAr
9T 77 &gy | & q@ar § 5 AR
T *1 ¥ Mgz A &, wod @A
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TIF (T w7 wr T @)y et £,
THIT F §35 37 wrko dlo qae miw-

SERLIEEE S (T A

TANT T FT AGE TR @ 3 §
aYr ITEr Hirewd wTw & fay owm
EARI WET H A X &1 Wi gwidr A
&1 TTT T, [TRT WI9T Qi w4R,
gIfad & oy dFeam wyw 4§ Fwaw
qigar, frd w9l wgw ARAT g &
RIT-ATT A qENl F fay ag =
TETr A4 &1 A7 A qifTW KT {1
a3¥ &, 0T TF TAET QU AT
adf & ATeT grar T8¢ figT F€Q
f 7 477 92 qar F1fa7 1 Bre qFw-
T F A G AX AT 299 A9 T 75
97 91T AT 73T A fpmral Y g8
Tq w Aer 3fay fF § gaae
T AR AT 4§ ArFvAw E, IAH
ISIT B1 4K & IARY dar Fifaw,
arfs ITF1 Aigerrad g1 g 9w,
“Frare §1 a506Y, (BT IX g WA
T FNA JeIEeT gifaw w0

Dr. L. M, Singhvi (Jodhpur): Mr.
(‘hairman, cashew is a very important
export item for this country's agricul-
tural economy and, therefore, on the
basis of its importance the objectives
which have been outlined by the hon.
Deputy Minister are most welcome
and promising. Unfortunately, how-
ever, one wonders why all thess pro-
grammes of expansion which now the
bon, Minister has so generously pro-
mised at the time of bringing forth
this statute, have remained in abey-
ance so far.

It seems to me that the very fact
that today so belaled'y this attention
in being paid to the cashew industry,
its development and particularly to
the development of research in the
field of this commodity is an admis-
sion by the Government that neglect
¢o far hasg led to a considerable loss
of foreign exchange and to a certain
deterioration which has set in in the
cashew Industry.

AGRAHAYANA 8, 1888 (SAKA)
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The hon. Deputy Minister himself
said when he gave thy prefatory
speech that cashew was gne of those
items in which we exercised a virtual
monopoly in the fleld of international
trade and yet our dependence on cer-
tain imports from the East African
counlries has only increased in the last
few years and has not substantially
been reduced.

The main problem in India's agri-
culture is the problem of transferring
technology and the fruits of research
from the laboratories to the farms,
from the research scientists to the
farmers. Unless a massive effort is
undertaken in this connection, Indian
agriculture cannot possibly be em-
ancipated from the stagnation inte
which it finds itself enmeshed,

It seems to me that the cess, the
proceeds of which would be very
paltry and small and would be just
not even equal to the intended allo-
cation for research, is not likely to
pave the way for bringing Into acfion
a new effective streamlined programme
for the development of the cashew in-
dustry. As a matter of fact, the long
inventory which the hon. Deputy Min-
ister placed before us in terms of
deve'opmental effort, which he wishes
to undertake angd to bless, would not
be realised unless a larger allocation
is made and unless a more massive
effort is undertaken.

This cess, therefore, may not by
itself really provide in a substantial
measure for the many objectives
which the hon. Minister has gutlined
for our benefit. If I ma¥ so, would
like to add that in the matter of
scientific development and research
the Government as a whole, and this
Parliament I think to a certain ex-
tent, has been somewhat mneglectful.
None of the major parties in the coun=
try actually inelude scientific rescarch
in their manifestos and what they
wish to do in respect of srientific re-
search. This, you would know, is al-
ways an jmportant item in the various
manifestos in  the more developed
countries which have a scientific out-
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look towards things. It seems to me
that science generally takes a second
p.ace, a back seat, when it comes to
governmental allocations or priorities
and unless science {s enlisted and
conscripted in the effort to break away
from the conditions of stagnation, this
country really has no hope.

1 would, therefore, say that a small,
paltry sum of Rs, 28 lakhs cannot be
a sufficient consideration for this EBill
or for the objectives which have been
out'ined by the hon. Minister. I hope
that he would, when he rises to reply
to this debate, promise to this House
that a far more massive effort will be
undertaken than is indicated by the
allocation of a paltry sum of Re. 28
lakhs per annum,

It seems to me that he should also
assure us that the powers of notifica-
tion or authorisation under notifica-
tion is not going to be used in an
arbitrary way and the notiflcation
should immediately be placed on the
Table of the House with an opportu-
nity given to the Housq to rescind,
modify or annul the notification.

If a programme of scientific research
and its popu'arisation for augmenting
the yleld of this commodity is under-
taken and proper marketing practices
are developed for advancing the cause
of this commodity, I am quite sure
that we will make a considerable
headway in the world in respect of
augmenting our export trade. I hope
that it is not merely by a cess men-
tality that this legislation is being
brought forward. T hope that the real
reason would be to bring about a mas-
sive programme of scientific research,
a programme of transferring techno-
logy and the results of scientific re-
search to the farms and a programme
of undertaking 'arger and larger re-
search in the country.

Shri V. B. Gandhi (Bombay Cent-
ral South): Mr. Chairman, T am a
little surprisrd at the nnnosition that
has come from friends like Shri Ranga,
Shri Nair and some others, I do not
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know it they were really consistent
in their opposition. Perhaps, they do
not know what is good for them and
for the country. We, on our part, sup-
port this Bill wholeheartedly. We
cannot do otherwise for what is in-
volved is the future of the export
market that India has been able to
secure for cashew kernels in other
countries. What exactly is invo'ved
has already been explained by speak-
ers who spoke before me. For instance,
the position today or the factor today
that we ahve to deal with is that India
supplies 90 per cent of the world's
demand for cashew kernels, While we
supply 90 per cent of the world's de-
mand, we do not today produce all
that we supply in this country. Our
indigenous production is hardly one-
third of all that we export and the
two-thirds has to be imported in the
shape of raw nuts from African coun-
tries, Now that certainly is not a very
good position for a country like India
to be in, a good position for any coun-
try which has an export market under
its control to be in any longer than is
necessary, Therefore, what must be
done is that our indigenous production
must be increased and it must be in-
creased quickly enough and so I wel-
come this forward-looking step that
the Ministry has taken in bringing’
forward this Bill because as g result
of this produce cess, the Government
will he in a position to have continu-
ous finances to take care of all the
research and the promotional work
that iz requireq if we are to achieve
results and increase our indigenous
production in time before it is too
late.

One reason why I am interestedq to-
day in saying a few word on this Bill
is that T know that the present posi-
tlon in the American market that we
have been able to secure for India has
been secured at great pains and great
efforts. 1 happen to know a man who,
1 believe was alone responsible for
securing the foothold in New York.
That man hafls from Madras and his
name is Shri Ramalu, 46 years ago, I



6019 Produce

met him in New York and 1 know
what struggle he had to go through
to make the Americans know and un-
derstand  what  cashew  was—until
then, they did not know it—anq as a
result of his tireless effort, g5 a result
of his sacrifice, as a result of the pio-
neering work, that he did in less than
five years, one could sep in New York,
where there was not one nut shop
keeping cashew nuts for sale, there
were a few thousang nut shops sel-
ling cashew nuts by 18928 in the city
of New York. Now, such a precious
market that we have acquired must
not be lost through negligence or lack
of planning.

With these words, I welcome this
measure wholeheartedly.

st s v foy : wwTafa W@,
& wrrfta gl & sSfa s aFe F
g g oo far w1 W WX awf &
wmr far & 1 & wawen g oSy i
WS a1 ¥e At aaed) & fame
#E o @ 3 3 Wagow
A1 faw |mar & w@r g W) A ¥
W 9T g, FAe 98 R ogEd
DAGHT 9T W AT 9R freh
®} wmera qg=, fhe oy v g
s wqrEn Agf gar 8, vaA wafa
wrar ) gE & A 9ty ag fr fad
wqrer A g &, ¥FAgde w@Em A
g &1 & m weedt st fawmw
feamr wgar g W ST aTET
¥ fod g wmgan g, dar fw 5
WA B W § o wgr ar, fF ag
wr§ 77 faw 7@ 21 ow veq SO
qwmfen z gluwrwt g, 1940
21 *RIfed 02 § | IAT wETAT 7Y
WEHE | TAA A G T AT T WG
qiE /T T3 § | ag aEEiE w R
oetg wafey oFr froaw 112 &
1 qri & 9TEa B, 9 fe gwew Ja
& v A ST ERd § 1 @i R TE-
Tqr¥ee & W W 9T 4 T NW OF
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#t goiln vt & fadr o g w2 )
agi 9T g T fE gr v ¥ &
aofm & gy §o@ §g 9%
wHIfEEe Y T3 1 w2T A wfwwe
ERT ¥ TETIR NIwE ¥n 0
1940 ¥T &Y § I€H W0 W CF TA-
fedt qz azry § a1 et o Toifed=
gt iwrwTH agEr qwar &)
wHiaT g0 g W1 9% 7 797 T 7
Frg aei S % fay @ fo
STHT Q4Z & wreqA F agr famr ard
qg w1 Aur Ga AT ¥ fand grasg #
WA 7R @AW (% g wrE Aar
TS T R E 1 ET W o g
FaT R&w w10 g @ fo gw dvg &
TAagiz wR frad & @ wnfa
ST AR § |

ag Wit % ww ®1 &g § f mata
e qaad § fF 25 a1 30 AW o
o g H W ¥ e § Y v
# wg fear fiF g7 30 W & wemm
20 ®T® ¥o ¥ Fw fofw &< ar
% # g | xEE waTaT 11 0¥ To
w1 S § TawgAT & WY e i
wafE @] oA ¥ wwT 2 wOw
0 &F §U

% u=x 3Y fod qralg gt @
WA A srgar § fawd gar sdm
s fq vt & Tle Wit Fagie
# qiw aul & feaet gafa gf & o
1961-62 # gt frdf qemdfg
T & o H O AW ¥ FA gRR
13 0¥ & 1 gar 47 | JAT T9-
g QAT & e A ) qET g
qrw & ag FOx 28 FOT Te I &,
gy 57 T & W1 wigw @ T
A9 FAAETg QAT 1 XY T0E T
AT ¢ I 47 % g 65 gATL T qFEIR
TET A § | WX e W W
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[5r Tt a7 fam)

& M A AT AT 35 AT 40 FUE
T & ST Y AT 2 | A FA IR
ag @& & % guT0 A9 A2H F1 I
waa1 wafawE ag) gwn & gafEm
framsmefroro | dRemw
g alx § =7 fw wedwa s ¥
o w1 W1 mdE 6 70T

SETETE . .

Shri N, Sreekantan Nair; Can be

gve figures about the jnternal pro=
duction of raw nuts?

Shri Shyam Dhar Misra: 1 was
noming exactly to that

1961-62 ¥ gy fadfra qaadfa
QYo & o W AT 1 A" 20 F9
ZH &7 WIEFTT qU WYT ud | AT’ 37
A & &1 WA g £ ame
adfr duadfs A F oo aw g
&ar ar 1 gr @9 13 § f Ihit ore
¥ U AF 3 AT 28 AN A FW
TEH FT AT Y | qG TAA HA gA0
rad o S e €, feasmie
TR AT 0 %9 gWg il
1965-66 ¥ 7 | WT® 61 gQATL &
S 7T GO FIH G AIA S
& 41 (e FC W (FOR XM @
&1 ag wix 7 fegfy @1 gw o«
Mo & W % R ZTE 7T R
WIET AT IEA § A gH 82,000
A O {HE A AR £ | S gaw
|TY ¥ g7 4§ ATed § (51,000 =7
& Y suTeT gy 1 Og g AT Y AT
Qe

gafay frasmaz s fes &1
F:. B W& %P FAAG §IEAT I
< ¥gT g i Foad oY o feadmite
sag g agEdr g M Iwanfr ¥
T WAt § vaF At # g @
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amETd g &, fad o feaqaie &
g AT A i W
gt faegrga ot & =71 fv ogw
& F1T | @F &, AF ¥ A A2
TYH, F127, TF 1 07 a7 & G G
g1 afe & g swd & fag
TATT g g f o wdw ag Wy
¢ % wiw &, agt ford w=@ww 4 g
F1 &2 gAY A T, N FaRd
TA1§ § W 9g ¥Fo 68 & WX AT F
W 27 & | AAR # A F o @y
gt e o @ 27 8 AT a9 wafa
& @ Y & S qwE g
T ZTq 27 W & ar gui Al A g
wfea a wife(r vy ww Jw
IEh qEET § ¥@E a1 g IAd
sreww AT 1 3w arex  wWAE
AT 4ZEQY & 7T X I W 70 1A
t guwr 7 fawra § ) Faw fegqadz
¥fmagma @ ey g
feadraiie T Q1 avar &1 &F dar
W31 & $ 31 AT T9AT HATE AT B
gt Wit =i i Fr@ a7 T 6}
Arg we WY EIT | I FOY T
af ad § g FORTT A @1 6@
¥TH FTAT AT &
Shri N. Sreekantan Nair: He does
not understand the problem. Who will

give the land for cultivating this un-
profitable produce?

ot wam 9% fAw . @O AR AN
Y oY AE F 1 A gu. T wwen § ag
R qF, I AT T Aex w1, JART
g T3t 1 & mow) aws e g
oTe qFY TNTGAHTTR | §H TR
TATE FTAT TG § | I A AT
oF 4T ¥F A1 2 937 g g WX
T T8 ¥ 39T MY a7 99 W

qiF aT" 2T G4 F wFAT & gHIT
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AN FA &A@ AT wA @l § afew

ofg oFz GararT Ty A 3, Frew
fifgs #wdawa #gq & W fowit
$ATZE AV I WIAT ¥, Wg HHET & |
gt w4 ¢ {5 ¥ g fawr &Y T frar
2 1 Ty feadaiiz @iar gad gafa e
gart fawaara qregg St G @
uhEdz faar & #adawa 1 ¥ A
gt s § 5 ag faggr w &
Mr. Chairman: Is Mr, Vishwa Nath
Pandey pressing his amendment?

Shrl Vishwa Nath Pandey: I would
like to withdraw.

Mr. Chairman: Has he the leave of
the House to withdraw?

Several hon. Members: No.

Mr. Chairman: I find that there are
several members against it. So, I will
put the amendment to the vote of the
House.

The amendment was put and negatived.

Mr. Chairman: The question is:

“That the Bill to amend the
Produce Cess Act, 1868, be taken
into consideration.”

The motion was adopted,
Mr. Chairman: The question is:

“That Clauses 2 to 6 stand part
of the BIIL"

The motion was adopted.
‘Clauses 2 to 8 were added to the Bill.
Mr. Chairman: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
of the BilL"

The motion was adopted,

‘Clause 1, the Enacting Formula: and
the Title were added to the Bill

Shri Sham Dhar Misra: T move:

“That the Bill Lo pasced.”

AGRAHAYANA 8, 1888 (SAKA)
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Shri Namblar (Tiruchirapalli):
There is one point that I want
make. All the members from Keroi.
who are direcily to be benefited, if at
all this Cess Bill is in their favour, are
now opposing it. After all, it is about
cashew nut, the production of which
is mainly undertaken in Kerala.

6024

Shri Shinkre (Marmagoa): It is
produced in Goa also.

Shri Nambiar: The goa representa-
tive is a'so not for this.

Shri Shinkre: No.

Shri Nambiar: Only one per pept i
produced in Goa. Now he iz joining
the other side, ..

Shri Shinkre: Not at all
authorised him to speak
behalf.

Mr. Chairman: Two members will
not speak at a time.

1 never
on my

Shri Nambiar: Granting that he is
in favour of the Bill, what I submit
is that 99 per cent of the beneficiaries
are apainst it because the members
from Kerala are against it. (Interrup-
tions) It is Kerala which is producing
it, It is Kerala which is dealing with
it. The imported cashew nut is pro-
cessed in Kerala and supplied to the
who'e of India. That being so, T would
request the hon. Minister on the other
side to consider this aspect and not
press this point, Let him walt for
another opportunity, Let it go for cir-
culation or whatever it is.

Mr, Chairman: The hon. Member
may conclude.

Shri Nambir: I would request the
hon. Minister on the other side to take
into consideration the views of the
members Opposite and see that jt is
not thrust on us and a condition is not
created hy which this small industry
will suffer.

Shrl N. Sreekantan Nair rose—

Mr. Chairman: The hon. Member
has already spoken.
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Shri N. Sréekantan Nair: 1 have got
a right \w make an explanation in
the Third Reading.

Tive whole guestion is that the Gov-
ernment do not understand the pro-
blems. The lion. Minister speaks
about world standard. There is no
world standard here; there is only an
East African standard Nowhere else
in the civilizeq world, does this grow.
What is the position now? He says
that there are 15,000 acres. The ques-
tion is that the value of the per acre
yield is Rs. 500 to 700, if there are
rains at the proper time, Will anybody
in India or in any part of the world
care to cultivate such a thing on a
plantation basis? That is the root of
the question. In the First Plan of
Kerala we had allotted 20,000 acres
for cultivation of this, but nobody
was prepared to cultivate and the
Government cultivateq only 5,000
acres. This ia done only in Kerala. So
far as Kerala is concerned, ' o=~ iz the
forest growth and the automatic wild
growth here and there from which
yield {s taken. It is just as it is in East
Africa. East Africa has no plantation
for this; there it is collected from the
wild forests. He does not understand
the problem and he says that this can
be improved.

Secondly, it is a question of subsi-
dising manures and giving higher pri-
ces to cultivators, if you want him to
cultivate it.

Without understanding these prob-
lems, you cannot solve these.

16.00 hra, L ¢

Sh-i Shyam Dhar Misra: 1 have
nothing to add except to say that some
of the hon. Members from Kerala do
not probably represent the interests
of this industry in Kerala,

ot ¥R W ww (3mm) A
sTaedT Tl § | v wET Sy
g w3 ¥ gty aft i amEw
ey At vk § FF g 5T e 2
% frogs ftarfer & womgfa @7
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triction of Rights) Bill
Mr. Chairman: The hon. Deputy
Minister may resume his seat for »
while. There is no quorum. The beil
is being rung—

Now, there is quorum. The hon. De-
puty Minister might resume his speech.

Shri Shyam Dhar Misra: As I have
stuted already, this cess will really
help the producers and a’'so the facto-
ries, and it will not be a burden on
them. About Rs. 274 per quintal will
be the levy, and it has been worked
out that the burden will only be
about two lo three paise per k.g It is
not g levy on the producer, but it is a
levy on the cxpuster when he exports
this commodity. So, when there is
more export, jt will help the proces-
ging industry and when the industry
is helped it will help the producer
alsn. Therefore, I would request the
hon. Members from Kerala to remove
the confusion from their minds and
accept the Bill as it is.

Mr. Chairman The question is:
“That the Bill be passed”.
The motion was adopted.

16.03 hra.

POLICE FORCES (RESTRICTION
OF RIGHTS) BILL

The Minister of Home Affairs (Shri
Y. B. Chavan): I beg to move....

Shri 8. M. Banerjee (Kanpur): On
a point of order. My point of order
ig that this Bill cannot be proceeded
with under the various provisions of
the Constitution.

Mr, Chairman: Let the hon. Min-
ister move the motion and make his
speech. Then, the hon. Member cam
raise his point of order.

Shri Y. B. Chavan: I beg to move:

“That the Rill to provide for the
restriction of certain rights con-
ferred by Part III o' the Consti-
tution in their application to the



